Action Taken Report

In the matter before the Hon’ble National Green Tribunal (NGT), Western Zone Bench,
Pune order O A No. 12/2022 i.e. Adity Roop Singh Chauhan versus Soumya Processors Pvt.
Ltd. & Ors.

1) Major points in complaint:

the applicant alleging that death of 3 persons due to negligent activities of M/s Soumya Processors
Pvt. Ltd. by not complying of the environment norms while reopening the operational activities of
the industry without ensuring compliance with all safety protocols and environmental norms.

2) Direction:
As per order dated: 08.02.2022 “Hon’ble NGT directed to visit the place and submit the
factual and action taken report in the matter .

In accordance to the order of Hon’ble NGT, the joint inspecting team under the District Collector &
District Magistrate, Surat, Shri Aayush Oak, IAS comprising of the following officials from Directorate of
Industries of the Surat Zone, and Guijarat Pollution Control Board (GPCB), Regional Office- Surat,
inspected M/s Soumya Processors Pvt. Ltd, Surat, on 29/03/2022 :

1. Dr.J. D. Oza, Regional Officer, GPCB, Regional Office-Surat
2. D. M. Rathod, DEE, GPCB, Regional Office-Surat

3. R. A. Patel, Joint Director, DISH, Surat

4. Smt. Shefali Patel, Ass. Director, DISH, Surat.

Shri Anup Agrawal, Director of the unit was present during the visit and provided the required
information.

ABOUT THE INDUSTRY :

M/S Soumya Processors Pvt. Ltd. is located at Block No. 494, Plot No. 1,2,3, Nr. Salasar Dyeing, Palsana,
Surat, Gujarat. The unit is engaged in the manufacturing of Dyeing of Art Silk Fabric - 2,12,000
Meter/day. Unit has obtained Consolidated Consent & Authorization (CC&A) from GPCB vide consent
Order AWH-112096, dated No. 28/03/2021 and valid up to 31-12-2025. (Annexure-1I).

e District Industrial Safety and Health (DISH) office report letter dated 20-01-2022 shows that fire
incident was take place on 20-01-2022 early morning at 03:30 AM in Grey Godown at first floor due
to electric short-circuits and spread in industrial plant and 3 persons are died, copy of DISH report is
attached as (Annexure-I1).

e At the time of fire incident, 9 Nos. of fire fighter tankers (plain water) are utilized for controlling of the
fire. Details of fire tenders deployed are attached herewith as (Annexure — 111).

e Unit is member of Common Effluent Treatment Plan (CETP) of Gujarat Eco Textile Park (GETP).
Generated industrial waste water was discharge in to underground line of CETP — GETPL for further
treatment and disposal.
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e Person contacted informed that waste water generated during the firefighting activity was flowed in to 1 76
CETP drainage line through raw effluent collection tank and finally disposed to CETP of GETPL.

e Gujarat Pollution Control Board hence issued closure direction Under Section 31(A) of the Air Act -
1981 vide letter No. GPCB/CCA-SRT-1152(3)/ID-14086/623251, dated 16-02-2022. (Annexure-1V).

e For noncompliance with respect to the Air Act, Rs. Twenty five lacs (25,00,000/-) Interim
Environmental Damage Compensation is imposed to M/s Soumya Processors Pvt. Ltd.

e Industry has paid compensation of Rs. Eleven lacs (11,00,000/-) to each death persons dependent
(Annexure-V) and insurance claims of Iffcotokio company is under processes (Annexure-VI).

Encl:-
1) Report of Joint Inspection with Photographs
2) Direction Under Section 31(A) of the Air Act — 1981 to M/s Soumya Processors Pvt.
Ltd.



REPORT OF JOINT INSPECTION CARRIED OUT AT M/S SOUMYA PROCESSORS PVT.
LTD. IN COMPLIANCE OF ORDER OF HON'BLE NGT, WESTERN ZONE BENCH, PUNE
IN THE MATTER OF ADITY ROOP SINGH CHAUHAN VERSUS SOUMYA

PROCESSORS PVT. LTD. & ORS [OA NO. 12/2022]

BACKGROUND:

Hon'ble National Green Tribunal (NGT), Western Zone Bench, Pune passed an order in the
matter of Adity Roop Singh Chauhan versus Soumya Processors Pvt. Ltd. & Ors [ OA No.

12/2022] on 08-02-2022.

The matter is based on the proceedings initiated by Hon'ble NGT on receipt of
representation from the applicant alleging that death of 3 persons due to negligent activities
of M/s Sdumya Processors Pvt. Ltd. by not complying of the environment norms while
reopening the operational activities of the industry without ensuring compliance with all
safety protocols and environmental norms. Hon’ble NGT directed to visit the place and
submit the factual and action taken report in the matter.

In accordance to the order of Hon’ble NGT, the joint inspecting team under the District
Collector & District Magistrate, Surat, Shri Aayush Oak, IAS comprising of the following
officials from Directorate of Industries of the Surat Zone, and Gujarat Pollution Control
Board (GPCB), Regional Office- Surat, inspected M/s Soumya Processors Pvt. Ltd, Surat, on

29/03/2022 :

1. Dr. J. D. Oza, Regional Officer, GPCB, Regional Office-Surat
2. D. M. Rathod, DEE, GPCB, Regional Office-Surat

3. R. A. Patel, Joint Director, DISH, Surat

4. Smt. Shefali Patel, Ass. Director, DISH, Surat.

Shri Anup Agrawal, Director of the unit was present during the visit and provided the
required information.

ABOUT THE INDUSTRY :

M/S Soumya Processors Pvt. Ltd. is located at Block No. 494, Plot No. 1,2,3, Nr. Salasar
Dyeing, Palsana, Surat, Gujarat. The unit is engaged in the manufacturing of Dyeing of Art
Silk Fabric - 2,12,000 Meter/day. Unit has obtained Consolidated Consent & Authorization
(CC&A) from GPCB vide consent Order AWH-112096, dated No. 28/03/2021 and valid up to

31-12-2025. (Annexure-).

e District Industrial Safety and Health (DISH) office report letter dated 20-01-2022 shows
that fire incident was take place on 20-01-2022 early morning at 03:30 AM in Grey
Godown at first floor due to electric short-circuits and spread in industrial plant and 3
persons are died, copy of DISH report is attached as Annexure-Il.
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At the time of fire incident, 9 Nos. of fire fighter tankers (plain water) are utilized for
controlling of the fire. Details of fire tenders deployed are attached herewith as
Annexure-ill.

Unit is member of Common Effluent Treatment Plan (CETP) of Gujarat Eco Textile Park
(GETP). Generated industrial waste water was discharge in to underground line of CETP
— GETPL for further treatment and disposal.

Person contacted informed that waste water generated during the firefighting activity
was flowed in to CETP drainage line through raw effluent collection tank and finally
disposed to CETP of GETPL.

During visit about 2 MT of burnt grey cloths waste material is observed within premises.
As per contacted person they will be disposed off such waste in to TSDF.

Gujarat Pollution Control Board hence issued closure direction Under Section 31(A) of
the Air Act - 1981 vide letter No. GPCB/CCA-SRT-1152(3)/1D-14086/623251, dated 16-
02-2022. (Annexure-IV).

For noncompliance with respect to the Air Act, Rs. Twenty five lacs (25,00,000/-) Interim
Environmental Damage Compensation is imposed to M/s Soumya Processors Pvt. Ltd.
Industry has paid compensation of Rs. Eleven lacs (11,00,000/-) to each death persons

dependent (Annexure-V) and insurance claims of Iffcotokio company is under
processes (Annexure-VI).

e o

-
Dr. J. D. Oza Shri Aayush Oak, IAS
Regional Officer, District Collector & District Magistrate,
GPCB, Surat Surat,

Photographs :







ANNEXURE-Jgq
- GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
=Y 3 Sector-10-A, Gandhinagar-382 010

wilh
N Phone : (079) 23226295

GPCB Fax : (079) 23232156
Website : www.gpch.gov.in

By R.P.AD

In exercise of the power conferred under section-23 of the Water (Prevention and Control of
Pollation) Act-1974, under section-21 of the Air (Pravention and Control of Pollution-1981 and
Authorization under rile 3&y & 33) of 1he Hazardous Waste (Management and landling & Trans
boundan, Movementy Rules 2008 framed under the Eavironmental (Protectiont Act- 1986, This Board s
vinprovwered 0 Grant CO&A.

And whereas Board has received consolidated consent appiication letter no. 187666 dated 26-
01-2021 for the Consolidated Consent and Authorization (CC & Ay of this Board under the provisions
riiles of the aloresaid Ages. Consents & Authorization are Iwreby granted as under:

CONSENTS AND AUTHORISATION:
(4 nder the provisions Jrules of the aforesaid enviromnental acis)

For

M5, Saumysa Processors Py, Ltd,
Pint No: 3. Block Na: 494,

Nr, Safasar Dyeing,
talzana-394315,

Tal: Palsana. Disi: Surat.

i. Coasent Order No. AWH-1120%6 Date of issue: 28-03.2G21.

!.J

The conserrts shall be yalid upte 31-12-2025 {or the use of oullet for the discharre of trealed
cifluent and emission due W operation ot industrial plant for manufactaring of the following
items prodocis: '

_‘ir lﬁ : e “_“— : s Qua;tll\ —_
{ " Dneing of Art Silk Fabrics  =.12.000 Meters Day

Subiect to specific condition:

I. Give compliance of cozal handling guiddines and provide for scribber looking to gquantam
of coal being used boiler/Thermopack capacity immediately and submit documentary proof
at Regional Office & Head Office within 2 month or immediately.

2. Industry shall manage Solid Wastes generated from industrial activities as per Solid Waste
Managemernt Rules-2016 {solid waste as defined in Rule-3(46)).

3. As per Provisions of Rule 18 of Solid Waste Management Rules-2016 vou are directed to
make an arrangement in Ttilities to replace a¢ keast five percent (5%) of vour solid fuel
requirementhy ‘refused derived fuel'.

4. 1ndustry shalt oblain NOC from CGWA as per order of Hon. National Green Tribunal for
the withd rawal of ground water.

5. Indastry shall provide dedicated storage facility for fly ash.

£, Indestry shall comply with flv ash notification 1999 as amended from time to time.
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CONDITHONS UNDER THE WATER ACT:

Source of Water:- Borewel,

The quantity of the tresh water consumption for industrizt purpose shail 5ot exceed 20300 Kb T
The quantity of the tresh waler consumption tor domestic purpose shall not exeesd 200 KE Dy
The guantity of the industrial efffuent to be generated from the marutacturing process mnd aiher
anctiiary industrial operations shali not exceed 1330 KL/Dav.i Total Booked toad in €L 1700
K1 Das b 193 KE Doy 1o be reuse i process,

Fhe gaagntity of dotnestic waste water shadt not exceed 15 K1 Dy,

. Domesiic eiBuent shall be disposed oft through sepiic tank . soak pi ssstens,

The applicant shall operate eftiuent trestment sysiem etficiently so that effTuent trom e indusiviad
unit shalt conform o the CHI I inlet norms mentioned belews however the final discharge of treatod
etilient from CETP shall adhere to the prescribed standards for CETP o7 Mos. Gugjarat oo Teatile
Park Lede G TPLY.

| PARAMETERS CETP INLET NORMS :
. - L “_ R _-____-(_]-;‘Eig,‘\
- Temperatue R
- Ceowr (pr. co.scale) in un:h. T L LAV T
i Sitspe kd Soedid- o M0 mel

Slllph'dg\

. Ammonical \mun;,n _ o _ o A0 mgd
| CTowiC hromium A
Iiumc!ml(hrnmmm _ . 0.0 me Tt
CBOD S \Lns at ’{1 )
' L COD. )

E ntcll i)l ~.-uh ed ‘mlrdw

The linal trested etlluent confirming o the above siandards shall be fuly conveved it CTTR of
Mes Gjarat Foo Testile Park LidiGETPL 1 through nker of GETPL & in no case eftuent shali
be discharged in o Envirsiment by any means,

in case ol failure of CETP. applicant shiall have to treat the wade effluent of their unit fully so as 1o
achieve the gualine of the treated effluent from their industrial premises as per the GPUR porns
nwritioned hedow:-

[PARAMETERS | CETP OUTLET NORMS
LRNISEEY

i z'_‘ A

- Suspended Solids
N1 and Cirease

. ,uumitlm
} iuﬁnlmt Chramiwm
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— GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23228235
Fax : (079) 23232156
Website : www.gpcb.gov.in
BOD S days at 26°C) o 30mell
Lo : e 250 my i
_Chiorides o 600w |
- Sulphate ' ) 1000 s |
| Bio-assay 1esr &) %o Survival of {ish after
e 96 hours in 100 %o effluent |
i Fined Dissolved Solids 2100 my |
ORr

The applicant shall etther stop or curtadl itz production activities if the ¢ffuent is not adeguateiy
treated Iny the CETP of GITTPL w conform to the swandards specified by G.PCE.L

T

St The apphicant shali be responsible tor conveyance of entire treated offluent o the CETP of M s,
GETPL & due care shall be taken to avold any [eakage or spitlage of efflugnt during convevance of
treated efthuent through drain,

3L Limit shall provide flow meters at inlet & outlet of ETP & maintain its record.
3120 The appheant shall inform renewal:fesmination of CETP membership well in advance to GPCB,
313, The applicant shall be required to make storage facilities to store the primary treated effluent for at

feast 48 hours by providing acid proof brick hined impervious tanks'HDPE tanks.

o The applicant shall make fixed amangement lor loading the effluent after primary treaunent (o the
CETP. Fhe umit shall not keep any by-pass e or system ot loose or  fleanible pipe line tor
discharging etfluent into the tanker of GE1PL.

3150 Leachate trom the hazardous solid waste. H any shali also be comected Into a collection tank
through leachate collection facilities and shall be conveved  alongwith industrial efffuent o
the CLTP ol GETPLL.

310, Magnetic flow meters shall be installed at the inlet & outlel of cifluent collection lanks FTP
o measure the guantity of ¢ffuent discharging in 1o underground drainage system of GEYPL.

-
-

347 The ENTHRE quantity of industrial effluent shall have to bhe conveved by GEIPLL In ne
circumstances the ¢l Muent either treated or untreated shall be discharged any where else.
PE8. Disposal system for storm water shall be provided separaicly. In no eircumstances sworm water

shall be mised svith the industrial effluent.

LG GETPL member unit have 1o modify - improve performance of  existing Effloent treatment
facilities for efficiency & adequacy in order to comphy with prescribed  in et standards,

3200 The apphicant shalt Reep acenrate records of quantity of production ot each product. quantity of
waler consumpiton.  quantity  of elfluent generated and  consumption of electricity on day
o day basis ond required 1o ~ubmit the  complied record of one month to GPCB & GETPL on
or betore (ifih day of the succeeding month.

3210 dn case of shut-down of plant lor mare than three days for any reason. the GETPL umt member
shall intimate  to IGETPL  authority & GPCB well in advance for the better operation &
management af CIUTP.

T

3.22, The authvrizeds vepresemative of GETRL may  have right of entry  at any time for the
purpase of dmspoction and monitoring  the effluent collection facilities ETP (F required) of
the applicant.

It the &LITPELL authority terminates the membership of the applicant for CETP. the GQETPL
member umit shalf have to close down the manofacturing activities‘industrial operation of the
protess plant immediately until the GETPL membership is resumed.

—d
i
‘et
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3240 The applicant shall put up at the entrance & board displaving GETPT . mombership nunibar &
date of joining ot GLTPEL the name of unit. particulass of the products proces- and e pam:
of proprietor partners sdirectors of the unit and  the electricity consumer nomber as oh e recond
ol GRECL.

4. CONDITIONS UNDER THE AIR ACT:

.10 The foHowing shall be used as a thel in Steam Boiler. Thermo Pack. aind DG Sers.
CSr.No. | Fuel | Quantity
N S EYE
. 2 | Diesel 10 Lithe

4.2, The applicant shall install & operate comprehensive adequate air poilution comral 5 <tamn i
order 1o achieve prescribed norms.

4.3, 1he flue gas emission through stack attached 0 Steam Boiler, Thermo Pack. and DG S ¢
contlorm 1w the ollowing standards:

tack attached to . Stack " Alr Pollution - Parameter  Permissible
: height in ~ Contrel _ . Limit
b Meter ! system f- . . e
| Steam Boiler 30 D Multi Cyvelone FPartioulaie Matter 130 mg NM
(3 1PH) (Common ; Separstor, SO 00 ppin
i Stack) tollowed by NO, ) TR HT
; : Bag  filter : :
e, JSerubber i
i Thermopack FMubt Cyelone | Particulate Matter T 130 mg
' F2EH0 L0 Separaior. CSEY 08 ppin
. Teema Cyclone « MO, .30 ppne

' cfollowed by

! Separator

: | Bag  fler -

Do e .. _Sewbber o 0 L

2 DG Re 11 Demen - Particidate Mater 30 mg N
FIMIB RV ) LS SO0 ppm

44, There shall be gobprocess wimssion frem the manutacturing process as wedt ax any other anciibns
PrOCess.

4.5 Industry shulbiahe adeguae measure o control dusting due to swrage, ranspoeration & handting
of Coat gnite & 1Ty ash.

4.6, [ndustey shail comply with Cual handling guideline of the Board.

am

4.7, Indusiey sholl comphy with flv ash notification 1999 as amended from time to 1ime.

Pave 4ot H
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : {079) 23226295

Fax : {079) 23232156

Website : www.gpcb.gov.in

The concentration of the following parameters in the ambicnt air within the premises of Lhe
industry and a distance of Iometers from the sousce) other than the stacksvent) shall not exeeed
the following levels. _ _ )
'_PfﬁiﬂFTERb PERMISSIBLE LIMIT
PPMI0 1100 Micropram M3

. 60 Microgram M3

80 Microgram M3

 NOx _ i 80 Microgram'M3
The applicant shall provide portholes. ladder. plalform ete at chimney{s} for monitoring the air
cimssions and the same <hall be open for inspection tw/and for use of Board’s staff. The
chimney(s) venis attached to various sources of emission shall be designed by numbers such ax S-
1.8-2. ¢te. and these shall be painted ‘displayed to facilitate identification.
Lhe industry shali 1ake adequate meusures for comrol of noise levels from {ts own sources within
the premises s0 4s o maintain ambient air guality standards in respect of noise w less than
75dB(AY during Jay time and70 dB (A) during night time. Davtime is reckoned in between 6a.m.
andi0 p.m. and nightiime is reckoned between 14 pom. and 6 a.m.

DG SETS CONDITIONS

The D.G. Set shall have acoustic enciosure and shall comply sith the standards specified at Sr. no.
05 of Schedule-l of the rule-3 of [F.P. Rules -1986 and Noise poflution level as per the Air Act-
1981,
DG, Sebs standards:-

The fue gas emission through stack anached to DG, Sets shall contorm o the following

stancards.

q])

The minimum height of stack 10 be provided with each of the generator set shall be 11-h - 0.2
(KVA'- where - Total stack height in meter. h= height of the building in meters where or hy
the side of which the gencrator set is instatled.

Navise from DG set shall be controlied by providing an acoustic enclosure or by treating the rogm
accustically, a1 e users end.

The acoustic enclosure or acoustic treatment of the room shall be designed for minimum 25 dB
(A} insertion Toss or Ter meeting the ambient noise standards. whichever is on the higher side { if
the acuil ambient noise is on the higher side, it may not be possibie to check the performance of
the acoustic cnclosures acoustic treatment. Linder such circumstances the performance may be
checked for noise reduction up o actual ambient noise jevel. preferabliv, in the night time), The
measurement for insertion loss may be done at different points at 0.5 m from the acouslic
enclosure room. and the averaged.

The D.G. Set shall be provided with proper exhaust mutfler with insertiosn foss of minimum 25
dB tA).

All efforts shall bé imade o bring down the nolse level due to the DG Ser outside the premises.
within the umbiCol noise requirements by proper siting and control measures.

[nstaiiation vEa D.G. Sers must be sirictly in complance with the recommendations of the
3.G.Set manufaclurer.

A praper routine and preventive malntenance procedure for the D.GSet should be set and
joltowed in consultation with the DG Set manufacture which would help prevent noise levels of
the DG St from deteriorating with use,
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AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND

TRANSBGUNDARY) RULES, 2016 Form-2 {See rule 6 (2)f

Form Jor grant of authonzation for occupicr or operator handlisg Hazardeus waste

6.1 Authorization order No:- AWH=112096 date of 1ssue: 28-03-2021.

6.2 M/s. Saumvaa Processors Pvi, Ltd, is hereby granted an authorization Lo operate faciliny tor
following hazardous wastes on the premises situated at Plot No: §-2-3, Block No: 494, Ni,
Salasar Dyeing, Pﬂisanﬂ-B‘J«L}lm Tal: Palsana, Dist: Surat.

i Sr. TWaste i Quantm " Schedule-1/ ¢ l'.mhf\

No.  MT/Year Category o _

.1 Chemieal  Shudwe  from | 0,350 ; 353 CCollection, S

' DWASTE waler freaiment : : " Transporiation and d;spmal

L L GPCB awtherized TSDE She

2 L:sed ar Spent Oil : 0.230 : 5.1 - Coligction. stotage,

' ? '; Ctransporfation and dispusial by

: Cseling w0 Registered o

—— e e . . e e, ; rLiI‘ier . P —

3 Umpty barrels containers/ '; $.373 i 330 Collection. slorage
“liners  contaminated  with ! ? rrdn«romtmn and disposad
hazardous chemicals : cautherized decontstinuaios

'r

LW RSIeS

3 The authorization shall be \ahd uptd 31:12:2025.

().-l The awhorization is subject 10 the conditions stated belew and such other condingns as own he
specified in the rales from fime o time under the Environment { Protection) Aei-ty3n,

4.3 The authonization is granted 10 operate a factity for cotlection. storage within facton prenyses
wansportation and ultimate disposat ol Hazardous wistes as per condition no.0.2 10 H1g hdasirn
irviee vuld CCA of this Board.

TERMS AND CONDITIONS OF AUTHORISATION

1. The applicant shall comply with the provigions of the Envirennient (Pratectiony Ac-1986 and i

ruhes made there under.

2. The anthorrzavon or its renewal shall be produced for imspoection ai the request of an officer

authurized by the Gujarat Pollution Controd Board.

fhe persons awthorized shall not reot. tend, seli, and vansfer or othenvise transport the hazandoa

wastes without obtaining prior penaission of the Gujarat Pollution Control Board.

4. Amv unauthorized change in personnel, eguipment or working condstions as mentioned in ihe

authorization order by the persons authurized shall constitune a beach of his authorizition,

The person authotized shall aplement Emergency Rosponse Procedure (ERP) for wiich this

authorization is being granied considering afl site specilic poessible scenarios such as spiisse

feakages, lire etey and their pussible impacts and adso carny out moch drill i this regard af -n..;__l.|m
interval of time:

6. 'Fhe person authorized shall comply with the provisions outiined in the Centrat Potlution Conirred

Board guidelines on > Iimplementing Lisbiliies for Environmental Damages due wo Handiiag and

Disposal of Hazardous Wasies and Penalty™

bt iz die duty of the awthorized person 1o take prior permission of he Gujarat Poltution Congred

Board 1o close down the facility.

8. A application for the renewal of an authorization shall be made as laid down nrufes 6025 ander

Havardous Waste and Other Waste Rules. 2016,

fark

s

-
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

The wnported hazardous and other wastes shail be fully insured for transit as well as for any
accidental occurrence and 118 clean-up operation.

. he record ol consumption and fate of the imported hazardous and other wastes shall be

maintained.

. The harardous and other wasies which gets gencrated during recyeling or rense of recovery or

pre-processing or atilization of iinported hazardous or other wastes shall be treated and disposed
of ws per specilic conditions of authorization,

. The importer or exporter shall bear the cost of import or export and mitigation of damayes i1 any.
. Anmy other conditions for compliance as per the Guidelines issued by the Ministy of

Environment. Forest and Clintate Change or Central Polution Control Board frons fine 10 tine.

. The waste generaior shall be totaliy responsible for {ie. collection. storage. transportation and

ullimate disposal) the wastes generated,

. Records of wase generation. its management and annual return shall he submitted 10v Guijarat

Poflution Control Board in Form-4 by 30" day of Jung of every veur for the preceding period
April to March,

. I case of any accident. details of the same shall be submitted on Form-11 0 Gujarai Pollution

Centred Board.

As per “Publie Liability Insurance Act-91” company shall get Insurance Policy, it applicable.
Empty drums and containers of toxic and hazard material shail be treated as per puideling
published for *Management & Handling of discarded containers™. Records of the same shall be
maimained and forwarded 10 Gutarat Pollution Control Board reguiarly.

In case of transport of hazrdous wastes to a faciiiey for (i.e. beatment. storace and disposal)
existing i1 a State other than the State where hazardous wastes are generated, the occupier shall
obtain *No Objection Certificate’ from the State Pollution Control Board or Comminiee of the
concernad State of Union Territory Administration where the facifity exisis.

Unit shall take ali conerete measures 10 show tangible results in waste veneration. reduction.
avordance, reuse and recyele. Actions taken in this regard shall be subrnitted within threa months
and alse along with Form-4,

- Indusiry shall have to display the relevant information with repards 10 hazardous waste as

indicated in the Hon. Supreme Conrt’s Order in W.P. No.637 of 1995 dated 14" October. 2003,

Andustry shall have 1o display on-line data outside the main factory gare with regard 1o quantiry

and nature of harardous chemicals being handled in the plant. including wastewater and air
cmissions und solid hazardous wasies generated within the factory premises,

8. GENERAF CONDITIONS: -

3. LAy change in personnel. equipment or working conditions as mentioned in the consents

form order should immediselv be intimated to this Board.

8.2. Applicant shall also comply with the general conditions given in annexure 1.
8.3, Whenever due o accident or other unforeseen act or ever. such emissions ocour or s

apprehiended 1o otclr 10 eacess of standards laid down such information shall be forthwith
reported 1o Bouard? concerned Police Station, Office of Directorate ot Heatth Service, Departiment
ol Laplosivesinspectorate of Factories and local body.

8.4 1n case ol faiture of poliution control equipments, (e production process conaccled 1o it shali be

8.3

stopped. Remedial actions measures shall be implemenied timmediately to bring entire situation
notmal,

.Fhe Environmental Management UnitCell shall be sctup to ensure hmplementation on and

monitoring of environmental safeguards and other conditions stipulated by statutory  authorities,
The Environmental Management Cefl-Unit shall directly report 1o the Chiel Uxeculive of the

Page 7ol 8

MYs, Saumvaa Processors Pvt, Lid. (1D-14083)

Clean Gujarat Green Gzy'zzrat

iSO - 9001 - 2008 & SO - 14001 - 2004 Certified Organisation
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organization and shall work as a focal point for internaiizing eovironmemal issues. Thoese
cells’uniis also coordinate the exercise o environmental audit and preparation of eavironmenta
statenents,

8.6, the Enviroumentai audit shall be carried out vearly and the environmental statements periaiving
1o the previouws year shall be submitting 1o this State Board latest by 30th September evory soar

8.7. The Board reserves the right to review and-or revoke the consent and:or make variations in hy
corditiona. which the Board deems. 111 in accordance with Section 27 of the Act,

88 In vase off chumre ol ownership'management the name and address ol the new  owiers
partiers directors proprietor should immediateiy be intimated to 1he Board. :

8.9 Industry shall have to display the relevant information with regard 0 harardous wasio s
inddicated in the Hon. Supreme order in w.p. no. 657 ol 1993 dated 14" October 2003,

9, SPECIFIC CONDITIONS:-

9.1. The authorized actual user of hazardous and other wastes shall maimam records of hazardous as
other wastes purchased in a passhook issued by the State Pollution Control Board aiong with the
aulhorizalion,

2.2 Handling over of the hazardois and other wastes to the authorized actral uxer shiadl by ondy atier
making the entry in the passhook of the actual user.

G340 case of renewal of authorization, a setf-certified compliance report i respect of eftluent
emission <tamtards and the condittons specified in the authorization for Razardous and oiher
witstes shall be submitted to SPCR.

4. The cccupier o the tacility shall comply Sandard operating procedure/suidelines publisied in
MOEF&CT or CPCRB or GPCB frinm time o thime,

S5, Unil shall comply provisions of L-Waste Management Rules-2014.

9.6 The disposat of Hazardous Waste shail be carried out as per the waste Management hietarciy,

97, The ocvupiers of tacilities shall not store the hazardous and other wastes for & period not
exceeding ninety days, Prior permission of the Beard shall he clizined tor eafension of the
storage period.

4.8, The occupier shall maintain die records of generation, sall. stordge. transporl recveling, o
provessing and disposa) ot hazardous waste and make available during the inspection,

9.9 The transportaton of the hazardous waste shall be carried out in GPY meunted o
vehickes.

Forand on behall of
Gujarat Pollntion Lontrol Boapd
(€ H Trivedid)
Deputy Chief Environmental Eagineer
NO: GPCBICCA-SRT-LI52(3y/1D- 14085/ Date:-

1ssuedd fo:

M5, Saumyaa Processors Py Lad.
Mot No; 1-2-3, Block No: 494,
Nr. Ralasar Dyeing, Palsana-394315,

Tal: Palsapas Dist: Surat.

Puge 8 or'y

Mis, Saumy aa Processors Pyvt. Lid.(11-14083)
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winsime = R00003

1. We, M/s. Saumyss Processors Pyt Lid.,
“Dyeing of Art Sillk Fabrics”™ at above referred gite,

2. That, we have obtained
GPCB/CCA-SRT-1
o8/01/2024.

3

SeNoty, mEy Jecrease air politant

4. At present parmitted coal consumption by GPCB to / .
Pvt. Lt = 24 MT/Day and M/s. Anandi Sitk Milis - /Oy
permitted total coal consumption for both anils are 34 MY " witll tun anky 8
TPH Stesm Boller ard 2000 U Thermopack for bath units snc Coal consumption wil
5+ 24 MT/Day + 10 MT/Day = 34 MT/Day. -

What (s stated hergin above IS Urue (o the best of my knowiedge and e same | believed to be
true. L

sty - .m]'f"’ IDENTIFIED BY of h'“
Mnk‘ﬁ\n-j L ¥
( Pt~ SURAT {Cuporao

JAYESH 1. NaGaR [onssinn i TOBY) |




ANNEXURE- 11892
A_ NN TT'|

SAUMYAA PROCESSORS PVT. LTD.
Plot NO: 1-2-3, Block NO: 494,
Near Salasar Dye.Palsana, Surat.

FIRE TANKER USED

Name Number of Tanker ]
Navsari Nagarpalika

Gandevi Nagarpalika

Palsana Enviro Protection Ltd
Bilimora Nagarpalika

SMC

Colourtex Industries

I I

Thanking you,

For Saumyaa Processcrs Pl Lid

e =T

Director
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PALSANA ENVIRO PROTECTION LTD.

(Fire & Emergency Service Division)
Blcok No 527-528, Opp. Mc Donald, Mumbai-A'bad N. H. No. 8,
Near Kadodara Char Rasta, Village - Umbhel, Tal. Kamrej, Dist: Surat-394 325
GETIN/UIN : Z4AACCP1ATOP 129, CIN : 731000)1999PLLO3S640
Tel: 756THTS554, 7575006850,/60 Website : www palsanaenviro.com
E-mail : accounts@palsanaenviro.com

Invoice No : PEPL/21-22/44

Date: 21/01/2022

Date of Fire / Incident 1 2000172022
Charges For Fire & Emergency Service
Name Of The Party : Saumysa Processors Pyl Lid.
Location . : Plot No.1-2-3, Block No. 484,
MNear Salasar Dyeing, Village-Palsana,
Tal - Palsana, Dist. Sural
GSTIN/UIN : 24AANCS0447F12G
_Lmiu “E:hamu {In RR_L_ Usage Report
S.N. Charges For Fnrtif:ulir F&"E:-L For "H:::PL okt ik PR
SAC Coad: 999126 \
Service Charges For
1 -Water Brouser- || 1000/Hrs. 1500/Hrs 14 Hrs 21,000
- Foam Tender 1000/Hrs 1500/Hrs 12 Hrs 18,000
Diesel/Oil Charges Incl. Pumping
2 -Water Brouser- I 15.00/km 30,00/km 221 KM 6,630
-Mini Tender 10.00/km 20.00/km 183 KM 5,430
Charges of Material Used;
: -Water - Brouser/ Foam Td 1000/- tanker | 2000/- tanker 2 4000
- Mini Tender 500/- tanker | 1,000/ tanker -
-Foam Compound 75/Ltr 75/Ltr
4 |Pay Of Fire Officer 600/-No 1200/No. 2 2,400
5 |PayOfLFM 500/No 1000/Na 1,000
& |Pay Of Driver 500/No. 1000/No. 2 2,000
7 |Pay Of Firaman 300/MNo B00/No. 6 3600
g |Any Other
Taxable Amount 64,120
Add: SGST @ 9% 5771
Add: CGST @ 9% 51
Total Amount Rs, 75,662

Note - Payment Should be made in Favor of " Palsana Enviro Protection Limited" within 7 days of incident otherwise

interest penalty Rs. 500/- per day will be charged from very first day.
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PALSANA ENVIRO PROTECTION LTD.

(Fire & Emergency Service Division)

Blewk No 527-528, Opp, Mc Donald, Mumbal-A'bad N, H. No. 8,
Near Kadodara Char Rasta. Village - Umbhel, Tal. Kamre|, Dist.: Surat-394 125
GSTIN/UIN : 24AACCP13TOP1ZY, CIN - 731006} 1999PLLOASH40
Teb 756THTS554, TSTSO05H50/60 Website | www. pabsunaenyim, com
E-mail : accounts@palsanaenviro.com

Involce No : PEPL/21-22/45 Date: 21/01/2022
Date of Fire / Incident : 2000172022
Charges For Fire & Emergency Service
Name Of The Party : Saumyaa Processors Pvi. Ltd
Location : Plot No.1-2-3, Block No. 494,
Near Salasar Dyeing, Village-Paisana
Tal - Palsana, Dist. Surat
GSTIN/UIN : 24AANCS0447F12G
Service es (InRs. Ull!-l Report
!,_H, Charges For Particular or For -I'l;n:FL Tishal ikt I
SAC Coad: 999126 \
Service Charges For
a2 -Water Brouser- | 1000/Mrs 1500/Hrs 5 Hrs 7.500
- Foam Tender 1000/Hrs 1500MHrs. -
Diesel/Dil Charges Incl. Pumping
2 -Water Brouser- | 15.00/km 30.00/km B! KM 2,430
-Mini Tender 10.00/km 20.00/km
Charges of Material Used;
. -Water - Brouser/ Foam Td. 1000/ tanker | 2000/- tanker 1 2,000
- Mini Tender 500/ tanker | 1,000/ tanker
-Foam Compound 75/t 75/Ltr
4 |Pay Of Fire Officer 600/-No 1200/No. 1 1,200
5 |PayOfLFM 500/No. 1000/No 1 1.000
6 |Pay Of Driver 500/No. 1000/No 1 1.000
7 |Pay Of Fireman 300/No. 600/No 4 2,400
8 |Any Other -
Taxable Amount 17,530
Add: SGST @ 9% 1,578
Add: CGST @ 9% 1578
Total Amount Rs. 20,686

Note - Payment Should be made in Favor of * Palsana Enviro Protection Limited” within 7 days of incident otherwise
interest penalty Rs. 500/- per day will be charged from very first day.

b
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PALSANA ENVIRO PROTECTION LTD.
(Fire & Emergency Service Division)
Bleok No 527528, Opp. Me Donald, Mumbai-A'bad N. H. No, 8,
Near Kadodara Char Rasta, Village - Umbhel, Tal. Kamref, Dist: Surat-394 325
GSTIN/UIN : 24AACCPI3TOPLLY, CIN : 73100G) 1 999PLC0ISAM0
Tel: 754TATS554, TE575005050 /60 Welmite : www, palsanaenvirn com
E-mail - accounts@®palsanaenviro.com

Invoice No : PEPL/21-22/48 Date: 21/01/2022
Date of Fire / Incident : 2110172022

Charges For Fire & Emergency Service

Name Of The Party : Saumyaa Processors Pvt Lid

Location : Plot No.1-2-3, Biock No. 494,

Near Salasar Dyeing, Village-Paisana,
Tal - Palsana. Disl. Surat,

GSTIN/UIN : 24AANCS0447F12G
Service Charges (In Rs. Usage Report |
S.N. Charges For Particular  For PEPL | For Non PEPL ST Pty
_T_m_ Membet
SAC Coad: 999126 v
Service Charges For
' 1 -Water Brouser- | 1000/Mrs. 1500/Hrs, £ Hrs 3,000
- Foam Tender 1000/Hrs 1500/Mrs - &
Diesel/Oil Charges Incl. Pumping
2 -Water Brouser- | 15.00/km 30.00/km 25 KM 750
-Mir Tender 10.00/km 20.00/km - .
Charges of Material Used;
3 “Water - Brouser/ Foam Td 1000/- tanker | 2000/- tanker
- Mini Tender 500/- tanker | 1,000/ tanker -
-Foam Compound 75/Ltr 75/Ltr
4 |Pay Of Fire Officar 600/-No 1200/No. 1 1,200
5 |PayOILFM 500/No 1000/No. 1 1.000
6 |Pay Of Driver 500/No 1000/No. 1 1.000
9 7 |Pay Of Fireman J00/MNo. 600/No. 3 1.800
8 |Any Other =
Taxable Amount 8,750
Add: SGST @ 9% 788
Add: CGST @ 9% 788
Total Amount Rs. 10,326

Note : Payment Should be made in Favor of * Palsana Enviro Protection Limited” within 7 days of incident otherwise
interest penalty Rs. 500/- per day will be charged from very first day
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Surat Municipal Corporation | Siidasi, -
b, ighn-au00d
4 His [&s1 - OUA- ¥
& Time ; Q D2/202213:37:58
Name & Address ; | SAUMYA PROCESSORS PVT. LTD. oy
| PLOT No. 1-2-3, BLOCK No. 494, NR. SALASAR DYEING PALSANA, SURAT. o
2y 1 =
Remark : |DT: 20-01-2022 NA RO) AGA LAGLE,
2 | Particular ' Remark Amount| Center | Fire-Fighting Depart
Yr. 1-
2t O
A.Copy of fire Certificate admin.charges 10.00] Amount In |Ten Rupees Only
i Word |
B | =t
‘\-fv §
|
Cashier No, | 47641
1 Cashier Name | BHARAT BABULAL
| PATEL
y 1 : =
o FH—
Payment Mode Amount Institute I 1
e Detail Date
Cash 10.00 B il T il - — T,_. =
F -
; B s i -
L 7 | gt gavs
Name & Adgress : | SAUMYA PROCESSORS PVT. LD, B :
PLOT No. 1-2-3, BLOCK No. 494, NR. SALASAR DYEING PALSANA, SURAT.
Remark : [DT: 20-01-2022 NA ROJ AGA LAGLE.
# &Flrl:lunlr _ Remark Amount Center | Fire-Fighting Dapart
Financial Yr, | 2021-2022
3 |Omer Total Amt., 10.00
l A.Copy of fire Certificate admin.charges 10.00]  Amount In |Ten Rupees Ony
s Word
— -
o
| — Cashier No. | 47641
Cashier Name ' BHARAT BABULAL
PATEL
) = - Cashier —
Signature
i i
I
PaymentMode @ Amount! Tnetitiee
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SURAT MUNICIPAL CORPORATION
FIRE & EMERGENCY SERVICES
HEAD QUARTERS,MUGLISARA,

91-261 {0) SMC.. 2423751 TO EXT rm_.l:__f_?_@ﬂl!ﬂ_w—
TD [schedule —A-01/02]
myas. [Facessons. fd Lid [Out city BUI)

Plat o -r/z.r.s.Jabcmm,.mMur }
m, Vit Grat Gurl
Sl s Dy, Vi Jﬁmnﬂﬁﬁm“ﬁ”w

Sub : Fire Fighting Charges

Sir,
With the subject to above, Fire & Emergency Services Department were provided
. AM /PMrhrs. to

Fire Vehicle on dated:2¢/ 01 /2087, ffm ]ﬁ'ﬁm station used for

~ A2 3PV hrs. from D)
Wedrr. (Ll Far... awnyna/
e =S s W 7 n-:w F:‘af ---------
' Fire Fighting charges of the vehicles are as below:
01. Fire Engine Charges Rs.6250.00 per day  Rs. 124899 592
(08 Hrs. to constitute a day)02. &rdd 172 - <
02. Rs. 1560.00 for additional 02 Hrs. TS e ST OO S
03. Rs. 1200.00 per Hrs. Operational Cost L L
0% orpart there of =
04. Foam/DCP Consumption Charges L R e e S, S
ANCIIOE, [ | L T e per Lirs./ kg ) =

06. Total R B R 3. ‘I.S?..Q .:‘.‘E‘.".
TOtal Rs. 10 WOPS | ot -
Kindlymtho oV | _ %ﬁ “Municipal

Lummissiuntr Surat ! n

. Fssxﬂam, 28 © ChiefFi m,
D - ' ,..'..- . -h-'
ate: f ! gency Services

t] Hﬂklpa*l Carporaﬂ“ 1

x4 N
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

RPAD
DIRECTION UNDER SECTION 31(A) OF THE AIR (PREVENTION AND CONTROL
OF POLLUTION) ACT - 1981 [HEREINAFTER REFERRED TO AS THE “AIR ACT”}
AS AMENDED FROM TIME TO TIME.

WHEREAS you are having an industrial plant at Plot No: 1-2-3, Block No: 494, Nr. Salasar
Dyeing, Palsana-394315, Tal: Palsana, Dist: Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Environmental Acts/Rules by its Consent
Order No. AWH-112096 which was valid up to 31/12/2025.

AND WHEREAS, during the inspection of your industrial plant on 20/01/2022 under Section-24
of the Air Act by the authorized officers of the Board following was observed:
Fire incident occurred due to short circuit in storage area/godown (First floor).
2. Heavy dense smoke emission occurred at the time of incident which was result into poor
ambient air quality at the time of incident.
3. Due to fire incident totai 03 nos. of casualty reported.

AND WHEREAS, you have submitted copy of DISH direction dated 05/02/2022 in context to
fire incident occurred.

UNDER THE CIRCUMSTANCES, | Smt S. V. Bhargava, Unit Head, Surat of Gujarat Pollution
Control Board is directed to issue the directions under Section —31A of The Air (Prevention And
Control Of Pollution) Act-1981 as under:-

1. Unit shall comply with DISH direction and submit compliance.

2. Unit shall operate Boiler & TFH for the solely for purpose & at capacity of steam
supply of M/s. Anandi Silk Mills P. Ltd (ID-29929) only.

3. Youare directed to shut down plant & machinery other than Boiler & TFH.

4. 1f your plant runs on captive power plant or DG-Set, than you shall stop it also.

5. This order will be effective with immediate effect.

Pay Rs. 25 lskhs as Interim Environment Damage Compensation by RTGS/NEFT immediately
in following A/C:

A Name of Payee GUJARAT POLLUTION CONTROL BOARD
B Bank Account Nurber 10325062238
C Type of Account CURRENT
D Bank STATE BANK OF INDIA
E Branch GANDHINAGAR ZONAL BRANCH
F Branch Address SECTOR-10 /B, IN FRONT OF NEW
SACHIVALAYA, GANDHINAGAR-382010
G IFSC Code SBINGOG 1355
Page 1 of 2
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Details regarding action taken in this regard shall be communicated on following mail especially
with UTR No.

1) uh-gpeb-sura@gujarat.gov.in
2) nuh-gpcb-aceS;@guijarat.gov.in

3) nuh-gpeb-suraidgujarat.cov.in

If the above directions are not complied, you are liable for prosecution under Section 37 of the

Air (Prevention and Control of Pollution) Act-1981 which provides punishment with

imprisonment for a term not lessthanmeyearandsixmonthsmdmay extend to six years and
with fine.

For and on behalf of

Gujarat Pollation Control Board

(Smt S. V., Bhargava)
Unit Head, Surat
NO: GPCB/CCA-SRT-1152(3/1D-14083/ Date:-
To:
M/s, rocessors Pvt. Litd.
P o: 1-2-3, Block No: 494,
r. Salasar Dyeing, Palsana-394315,
Tal: Palsana, Dist: Surat.
Page 2 of 2
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- ANNEXURE -VI
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Fyl trail email for we claim intimation done to Insurance
company.

We have given your number for contact person under we policy.
Get Quilogk for iOS
From: Sural Claims <aumgigims@aumbrokers. com>

M__mmm Muhui Dodhiawala, Samir Patel,
Nripat Sood; Rajesh Pillai

Subject: WC Claim Inﬂmﬂmmﬂul’oﬂwmﬁaﬂﬁau
Claimant Name: JAGDISH RAMARAM KESHURAM , PRAVIN

RAMARAM KESHURAM, PRAVIN (KANNARAM) UMENDARAM
PUNARAM

Dear Sir,

We would like to Intimate the 3-death claim as per below
details, kindly register and provide List of required
documents.

Cause of accident |DEATH

Date of accident -

:ﬁent Name " INSURANCE BROKERS PVTLTD

insured E-mail jumclams@gumbrokerscom |
Y @i g

Reply Reply all Forward Delete More

(1 % e


mailto:DhavalkumaLBrahmbhalt@lffcotokio,co.in
Abc
Typewritten text
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